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Scheme to connect Bombay High Oil 
Wells with Bombay

4861. SH R IM A T I P A R V A TH I 
K R ISH N A N : Will the Minister of
P E T R O L E U M . C H E M IC A L S AND 
F E R T IL IZ E R S  be pleased to state:

(a) whether Government have scheme to 
connect the oil wells in Bombay High and 
Base in with Bombay by pipeline;

(b) if  so, the broad outlines and financial 
commitment o f the programme; and

(c) when it is likely to be materialised ?

T H E  M IN IST E R  O F  P E T R O L E U M , 
C H E M IC A L S A N D  F E R T IL IZ E R S  
(SH RI H. N. B A H U G U N A ): (a) Yes, 
Madam.

(b) O il and gas from wells in Bombay 
High and Base in would be transported 
by siib-sea pipelines to the shore terminal 
at Uran where oil stabilisation tanks, oil 
storage tanks and a gas fractionation plant 
would be erected. T he oil would be trans
ported from Uran to Trombay by transfer 
pipelines. Gas when fractionated would 
yield Heavy fractions, L.P.G., .Petro
chemicals feedstock and the residual me
thane streams. Heavy fractions would be 
mixed with crude oil. L.P.G. and other 
streams would be transported by separate 
pipelinc(s) to Trombay. The total estima
ted outlay for all these pipelines is expected 
to be around Rs. 219 crores.

(c) By May, 1978.

Instructions issued to certain Com
panies by Company Law Board

4862. SH R IM A T I M R IN A L G O R E : 
Will the Minister of LAW , JU ST IC E  
A N D  C O M P A N Y  A FFA IR S be pleased 
to state:

(a) whether it is a fact that the Com
pany Law Board had issued instructions to 
certain companies to buy shares of Maruti 
Lim ited;

(b) if  so. to how many companies such 
instructions were issued; and

(c) whether the officials who issued 
such instructions have been recently 
transferred ?

TH E M INIS TER IN T H E  M INLSTRY 
O F LAW . JU STICE A N D  C O M P A N Y 
A FFA IR S (SHRI SH ANTI BHUSHAN):
(a) A public limited company desiring to 
make investment in the shares of any other 
body corporate in excess o f the percentage 
specified in Section 372 of the Companies 
Act (i o f 1956) is required to make an 
application for approval o f the Central 
Government. The Department o f Company 
Affairs consider such an application on its 
merits in accordance with the guidelines 
prescribed in this regard. The Department 
does not give any suo-motu advice to any 
company to make investment in the shares 
o f any other company. No instructions 
were, therefore, issued by the Department 
to any company to buy shares of M aruti 
Limited.

(b) and (c). Does not arise.




